
/'in the central administrative tribunal

CAT/7/12

/

O.A. No. 2355/90 iqq
T.A. No.

DATE OF DECIS10N_^^il^.l!^

Shri Gopal Adhikari , ^ectitkwier Applicant

♦ ^ newdelhi

Shri R.K, Shaoran Advocate for the fetstsbaier^Applicant

Versus
Union of India & Othsrs Respondent"

Shri P.H, Ramchandanl Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K, Kartha, 1/ice-Chairman (3ueil,)

The Hon'ble Mr. B.N, Dhoundiyal, A,dmini®tratiu« Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy ofthe Judgement ? j
4. Whether it needs to be circulated to other Benches of the Tribunal ? j

(Judgumsnt of tha 0anch delivered by Han'blB
Plr, P»K, Kartha, Vi ce-Chair man)

T hs applicant, whe has uorksd as a c&sual labourssr

in ths office of tha respendents, is aggrieved by the .

termination of his services u.a.f, 14, 6. 1990, He has

prayBd for his rsinstatemen t as casual •labQurer,

2. .The applicant has uorksfd as casual labourer in

thrss spells, viz,, from 27. 3, 1989. to 30, 6, 1989, 15.7. 89

to 15, 1, 1990, and 15,5. 1990 to 14, 6. 1990.

3, We have carefully gona thraugh ths records of ths

case and hav s heard tha Isarnsd counsel for both ths oartlas,
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Admittedly, the applicant hias not uorksd For 2''.0 :J3Vs

(206 days aach) in tuo cansHcutivs years prscudin-; r,h«

date of his di sang ag cmant, as required undar tha

Admini strativ a Instructions issued by ths O0partm:;nt oi''

Personnel & Training as tha eligibility conditinn for

rsgularisation. Hs has» therefore, only tha lirnir.r-'

right to bs conaiderad for engaqemant as casual l^bnurrr

in pi-efersncs to persons uith Isssgr length of saTi'ics

and outsLriars, The rsspondents havg stated in th'»ir

coun tsr-aP fid avi t that after diasngaging the a'jolicant

as casual labouresr, thsy have not appointad sny o^rson

in his place* His di sang ag amen t uas pursuant to 3

policy follsued by tham nob to angage casual 1 about sr s,

in P'lP-1404/90, ths applicant has statsd that soya; 5I

p-arsons h.gva been engag'sd by tha respond snts ,?ia casual

labourars w.a.f, 18,4,1991, The naroBS of fiua nersons

uho have baan 'thus engaged, have been inantion-'d in

pars, 6 of the M,.P, According-to the r aspcndant o, i t
pursuant to tho intorim order passsd by the Tri;:)ur -l

4. Th» respond 8nts hav/e not stated that thn uurk ?:v!

conduct cf tha applicant uas not sati sf fa ctory. In Lh s

facts and circumstances, us dispcss of the Drruisnt

application uith the direction to ths rospondents to

sngage th« applicant as casual labourer sc long ge

persons uith lasssr length of service hava b-^»n nrbaingi

by them, including those retained by thsm oursuant- to t:h;j

interim orders uassad by the Tribunal. While di srio 20 inq
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the casual labourers, thay ara direct ad to follow

principla of 'last come, first go*. The rasponc; op,':s

shall comply uith the above directions within a Tsriod

cf three months from the date of communication of ihis

order. The intsrim ordfjr pssssd on 15,1 1, 1990 and

continued thereafter, is horoby mads absolute*

5, Thsra uill be no order as to coots.

/ • , . . y -r ^ .
•J).

(3.N. Ohoundiyal) (P»K. Ki\rth;i}'
Administratiye i*lsmbar Wic a-Chai rrnan*.Tiud l» ;)


